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ﬁt Mﬂén nf the Mamtant Gmiaainmr a!’ L

aaag&-ﬂ Mathura District Mathura,
R/o 2- West Pratapnagar, Mohali Road, Hathura, Dhstrlﬁﬂ |

Mathura.

.............. .Applicant.

(By Advocate: Srl Vijay Gautam)
Versus.

1. The Union of India through Secretary, Ministry of
Finance, New Delhi.

g The Chief Commissioner of Income Tax, Kanpur
District Kanpur Nagar.

< The Commissioner of Income Tax-1, Aaykar Bhawan,
Sanjay Place Agra, District Agra.

- Additional Commissioner of Income Tax, Range-3,
Mathura Office of Additional Commissioner of Income

trict Mathura.

L*‘J

Tax, Mathura, Di

5. Assistant Commissioner of Income Tax, (HQ)/Admn.
Office of Additional Commissioner of Income Tax-1,
Agra District Agra.

6. Assistant Commissioner of Income Tax, Range-3,
Mathura Office of Additional Commissioner of Income
Tax, Mathura District Mathura.

¢ 5 Shri Manu Tatiwal, The Enguiry Officer, Assistant
Commissioner of Income Tax (A.D.I}) affice of the
Commissioner of Income Tax-1, Aaykar Bhawan, Sanjay
Place Agra, District Agra. |

whasnne NS SEONSANRTS.,

(By Advocate: Sri Saumitra Singh, Senior Standing

Counsel for Govt. of India)




g§@1iaant has not availed that remmﬂy. It wnulﬂ ha
if he avails 3445 alternative remedy. If he mal
aggrieved even thereafter he may approach this Trlbunal,-l

< i So the O.A. is disposed of with a direction that the
applicant may file an appeal before the Appellate
Authority within a period of 15 days and the same shall be

disposed of by the Appellate Authority in accordance with

b

law as expeditiously as possible.

No costs.
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Member-A Vice-Chairman.

Manish/-
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